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To,
The Registrar,
National Green Tribunal
Principal Bench, New Delhi

Subject :-Factual report in compliance of orderdated 26-02-2021 in OA
No. 401/2018 Praveen& Anr Versus Ministry of Environment, Forest &
Climate Change

Respected Sir,
In the above noted case, Hon'ble Tribunal has given direction as below:-

"Accordingly, we direct a joint committee of MOEF&CC,CPCB,State PCB and

District Magistrate, Baghpat to look into the matter give its report within one month by e
mail at judicial-ngt@gov.in preferably in the form ofsearchable PDF/OCR Support PDF

and not in the form of Image PDF. Thse State PCB will be nodal agency for coordination

and compliance."
In the compliance of above directions an inspection of the Mining Project

mentioned in the order of Hon'ble Tribunal, was carried out by a joint inspection team

comprising of the officials from the offices of District Magistrate, Baghpat , MOEF&CC,
mentioned in the

CPCB and UP Pollution Control Board, Meerut inspected the Mining project

order on dated 26/02/2021.

Accordingly a factual report is being submitted along with the present letter for

kind perusal and further action in this regard.

Your faithfully,

1202
(Dr Yogendèr Kumar )

Regional Officer
Meerut

C.C
Member Secretary, UP Pollution Control Board, Lucknow

1.
2. District magistrate,Bagpat.



JOINT cOMMITTEE REPORT IN REFERENCE TO HON'BLE NGT ORDER 1NTHEMATTER OF EXECUTIVE APPLICATION No. 24/2020 IN ORIGINALAPPLICATIONN0. 401/20018.

Pursuant to the direction given by Hon'ble NCGT in thc order passed on dated 26-02-021 in Exccutive application No. 24/2020 in OA No. 401/2018. The msin relevant contentsoftie order are as under

"Accordingly. we direct a joint committee of MOEF&CC, CPCB, State PCB and
District Magistrate, Baghpat to look into the matter give its report within one month by
al at itutdicial-ugl{@gov.in prcferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF. These State PCB will be nodal agency 10r
coordination and compliance."

n compliance of the above order, the following officials from thc offices of Distnot
Magistrate, Baghpat, MOEF&CC, CPCB and UP Pollution Control Board, Meerut inspected
the mining area mentioncd in the order on dated 26/02/2021.

1. MrAjay Kmar
Dr Preeti Tripathi

Sub Divisional Magistrate
Depnty Director/Scientist-C, MOEF&CC
Scientist-B, CPCB
RO,UP Poution Control Board, Mcerut

Gaurav Gehlot
4. Dr. Yogender Kumar

In addition to these officers, Shri Raj Kumar Sangam, District Mining officer, Mining
Department Bhagpat was also present on site for discussion.

1. MEETING OF JOINT COMMITTEE

In compliance of order passed by Honble NGT,a meeting of thejoint committee members of
MoEF&CC, CPCB, UP PCB (nodal agenc), SDM (Khekra, Baghpat) and DistrictMining

Officer, Mining Department, Baghpat was convened on 28.04.2021 through Video
conferenciag due to Covid-19 Pandemic. The matter was discussed at length and related

documents were requested to be submilted betore the comnitee (Annexure 1-Minutes of
Meeting).

2. DOCUMENTS SUBMITTED TO JONT COMMITTEE

TTP PCB (Nodal Agency) forwarded the copies of tollowing relevant documents before the
committee through varous c-mails as given below:

. The copy of NGT order dated-08.03.2019 in OA No.401/2018.
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(i). Leitcr dateit-10.05.2021 of DisttictMining Officer, Baghpat{Annexur4. The copy of Environment Clearnnee (BC) dated-30.01.2018 issucd by SEIAA, DI(Annexurc- 3).
(IV). Oice Memorandiundated-24,07.2020

issued by DirectonteofGeniogy o
6*(Annexure - 4).

(). The copy ofpetitionfiled in the attcr (Annexnre-5).i. 1he copy of thc Ictter sor refusal ofCTOta Projcct proponcnt ancd the document relatcato start of mining opcrations from 13.01.2020 by Projcct proponent íssued by Disirictngistatc, Baghpat and report of inspection caricd out by UPPCB,RO, Mccrut inespect to CTO inspection report eviclent by the inspcclion report dalcd 23.12.2020una O3.05,2021wcre also reccived by cmail dntcd 09.06.2021 through UPPCB,RO,Meenut (Annexures -6,7,8).

UP

Mini

3. DETAILS OF ENVIRONMIENTAL CLEARANCE

State Level Environinent Impact Assessment Authority (SEIAA), Uttar Pradesh granted Eo
vide Ret. No. /37/Parya/SEACI3979/2017 dated-30.01.2018 to Shri Ajit Singh Malhotra lor
Sand minung from Yauna River at Gata No. 620 Mi & 634 Mi, Village-Sankroud, 1chsi
Kiekra, District-Baghpat, Uttar Pradesh. The mining lcase arca is 19.42 ha with annuar
production of 3,10,720 cubic meter. In respect to the Hon'blc NGT order dated 26.02.2021.on
TIspection conducted on 22.6.2018, by the Revenuc and Police Department, it was found that
miaing was done by use of heavy machines. Therefore, relevant conditions of EC were
focusecd for site inspection observationin respect to illegal mining with Heavy machines. As
per the EC; mining is to be done as Bar scalping or skimming methodsextraction by typically
0.3-0.6m (EC Specific condition no. 13) and Heavy machine suchh as Hydraulicexcavator etc..

are not to be employed for mining purpose (EC specific condition no. i).

4. DETAILS OF OFFICE MEMORANDUM DATED-24.07.2020

A meeting in chairmanship ofChiefSecretary,Utar Pradesh was convened on 15.04.2019

and a 3 member committee was constiuted to investigate and submit a report in the mater.

In reference to above matter, a scpurate investigation was conducied by District

Administration, Baghpat and it was inlormed to State Govermment that operation of

mining would lead toobjection by local villagers and result in disturbance of law & onder

situation, hence, not appropriate to allow mining.

The 3-member committce in its report indicated the availability of material for minife n

the area and recommended lo ulow mining m uccorlance of rules and regulations

prevent illcgal mining and loss of revenuc to statc.

Directorate of Geology & Mining, Ufar "'rndosh issued oflice memmorundum dated.

24.07.2020 and District Magistrale, Boghpat was directed to cnsurc necessnry action for

mining operation as per rulcs onu regulalions,und measures to controt illepnl minino
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S. DETAIL OF THE DOCUMENT SUBMITTED BY DISTRICr MINING OFFICERBAGHPAT

As per the submitted letier dated 10.05.2021 by Mining Department, Baghpat, it was
cvidcnt thal the mining work found within the sanctioned Iease area by PPs and o
1nspection sepornt has been generated by the concerned officcr of Mining Department. 1e
date of inspection was also not informed to the committec.

6. OBESERVATION MADE DURING FIELD VISIT BY JOINT cOMMITTEE:

A ekdvisit to the mining area was carried on 31.05.2021 by joint committee and Mining
Othcer-Baghpat was also present for assistance during the site visit and provideu s

technical input throughout the discussion.

As per the available records, EC was granted in favor of Shri Ajit Singh Malhota, the
company nane (M/s HSM Holdings) was not mentioned on the EC. However, other related

documents were issued in respect to the Ms HSM Holdings.

As per thc submitted document during site visit, it was evident that the Letter of Intent

(LoN vide letter no. 1770/R3-V5azI HE SATet 2017 was issued to the project

proponent on 25.11.2017 and the mining patta i.e., mining lease for mining of silica sand
for time-period from 15.05.2018 to 14.05.2023 (Annexure-9).

As per the discussion held with PPs and Mining Department, Baghpat during the site visit,

it
was infomed that the mining work was started from 13.01, 2021 onwards. As stated by

PPs that the mining work was started from 13.01.2021,which was also confimed biya

letter issued by District Magistrate, Baghpat dated 13.01.2021 (Annexure-7) directed to

PPs to start the mining activities after ensunng compliances of Hon'ble NGT orders with

refcrence to the letter issued bySecretary, Geology and Mining Department, Lucknow vide

letter no, 1078/ TVZHYA/2020 dated04.12.2020 with the direction to start the mining

activities by PPs with immediate effect (Annerure- 10)

UPPCB, RO, Meerut infomed that Consent to Establish (CTE) has been not issued
tothe PPs. Further, UPPCB, refused to PPs for granting the CTO in referedce to the
application dated 28.01.2021 after observing various reasons during inspection made

by officers of UPPCB on 30.03.2021, the reasons are as stated below:

Reasons:
Unit has not installed septic tank/Soak pits Ior domestic sewage water.

b Unit has not eomplying the condiuons of Environmenta Clearance issued b

SIEAA on30.01.2018.

Unit has not installed water sprinkler and other dust control measures to Lake care
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of dustgencration.
dUsthas not inentioncd dust bin for disposal ofMunicipai Solvd wnste.

Hawever, it waz tntormed tha: Mining mujcct anve IC-upplied CTO application througn01lin NIVESH MITRA" portnl on dated 2805.2021 which ia under conauleralion oconcerncd department i.c. U PCB.

Iherefore, ft is reflected that the cxcavatfon of sand has heen thene try PPs withoutaving thie CTE and (TO, which it a vivlation/aon-complainces under EPA At, 1986.With respect to provisions ofWater Act, 1974 ond Air Act, 1981 the project prtpenuntja
required o obtain (TECTO for mining operalion and should comply with the coreniorsof Envirormental Ccarance.

AS per documents submitted by District Mining Ofticer, the soining area ws demuicaE
by minag department, survey department and revenue department in presence ot si
Amar Vcer Singh, representative of M/s.HSM Holdíng address-Nehru Bag Piparia,
District-iosangaband, Madhya Pradesh on 08.01.2021 and carlier demrcatcd 108.02.20i8. However, the specific boundaries/pillars of mining area were not iound
demareated during the site visit ef the committee, which is also a non-cnpiiance
under EPA Act, 1986.

During site visit, it was observed that the excavation of sand has been done by M1s

HSM Hoidings, having its registered office at Bhopal, Madhya Pradesb. However,
mining activity was found stopped during the field visit ofjoint committee on 31.05202!
in that particular area; but machinery such as Poclain machine, tractor etc., were found on

the site (Photograph P3). The very recent kmpressions of the tyres of Hydraulic
excavator were found on site iadicating their use for mining activities as shown in
photograph (P5), which is non-complinnce of EC condition as well as Hoa'ble NGT

order.

A ner he office record, no any six-monthly compliance report has been submitted
by Project proponent to the UPPCB, KO, Meerut and also to MoEFCC, IRa
Trknow tll date. Further, no any lnspection report was submitted by Mining
Department, Baghpat before the committee. The District Mining oticer shoukd

quarterly monitored the compliance status Of tne E as per EC Genernl conditioa no. 23.

and if any violation detected, they should reported to SIEAA. MoEERcc ide i
natification S.O.637(P) dated 28.02.2014 has delegated the powertoStatesUaian Territory
Ewironmental Impact Assessment Authority to issue show cause notire to catrgory 'B
too 100 Ha) projects in case of violation of Conditions of Environmental Clearance

(Guidelines for Sand Mining, 2020).

ner EC specilic conditjons no. 37, It la requred that four ambient air quntity
onitoriag stations should be estnblshed in the corexone as well as bulfer zone for

monltoring PM18, PM1 SOa and NOx: but during the inapections such tionltorit
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stations not found established so far.

recn belf cover was also nat found at site, which should also be developea y
1ollowing CPCB guidelines including sclcction of plant species and in consui
With local DFO iorticulture Omicer. Ta minímise the impact of dust on a
Bgricuirnl ficld wind barrier such tin shed of suitable heights may be installed along ine

boundary of mining arca und regular watcr sprinkling nmay be donc.

Interpretation of Images capture by Google Eartih Imagery of Mining Lease Arca

The images of mining area were captured through Googlc Earth Imagery by enternng the

Coordinates of the pillars namcly A, B, C, D, E as mentioned in the sanctioned mining

Cse On page no.4 (Annexure 11) on Imagery datc 28.03.2021(Annexure 12 consist ol

age i6). The boundaries of the sanctioned lease area are shown with the heip ot ihe

pillars co0ordinates and sand mining activities has been observed with Imagery date

28.05.2021(image 1). It has been also noticed that the coordinates mentioned for the

inig area in the granted EC by SIEAA, UP does not fall in the boundary of thbe

Tease area drawn on the basis of the coordinates of the pillars mentioned in the

mining lease (lmage 2). The differences in these coordinates and demarcated areas should.

be verified by the local administraion. Further, it has been also observed in the zoom view

of the images that the mining activities have been found inside and outside the

sanctioned lease arca (lmages 3-6) which should be verified by the local administration

that either the mining in outside lcase area has been done by M/s HSM Holding or

someone else.

SITE PHOTOGRAPHS.

P2-Weigh BridgeP1-Display Board of Mining Arca
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P3-Macinery observed ncar muning
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P4-Water Sumps/Stagnant Water inside minnig area

.

P5- Impression ol inovenent ot machinery in mining arva.
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P-Portable Toilet and Water 1'ankers for Sprinkling

P7-Agricultural ield near-by mining area

A factual report is being submitted for kind perusal and further action in this regard,

danpals
(Dr. Yoghtai (AJAY Kumak)(Gaurav Gehlot)

Sclentist-BB
(Dr. Precti Tripathi)

Deputy Drector/
Scleottst-CMOEF&Cc

RO UPPCB SDM Khckra
Meerut BaghpatCPCD
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Annexy7E- -1

TO RI FRT afMagUI gRI 3to yo vio a01/2018 T BAHO 24/2020 u7fk ITdVI ftajs 26.02.2021 3uTTT Aaia 28.04.2021

24/2020 uifRa adn f-13 26 02 2021 37-TFT
83/OToElo-401 /2018/2021 fdias 13 04 2021 ErT ifu dq TT fT TTT T 22 04

4 TTR FTH, AraI 37Arl, uftu fHT7, aTTTT

Accordingly, we direct a joint Committee of MoEF@CC. CPCB, State PCB and District
Magistrate, Baghpat to look into the matter give its report within one month by e-mail at
Judicial-netl@gov.in preferably in the form of searchable PDE/OCR Support PDF and not in the
form of image PDF. The State PCB will be nodal agency for coordination and compliance

2. HfA /arg vruufai
3. 3toyno faii 24.07.2020 i viufai



2. HE Ta/an a vriuld3. 3lov0 ais 24.07.2020 al wuiuldi

3TRI fq

romeerut@uppcb.in 7 àft7 rT ARM afFTU TT STT

3is ./aotioeto/401/2018/TTa

sfafeft

2. frfATÝ) KETEA, arya|

4. ra TEcHa, TEfere-1, tiu uauv fAuavy as, foodi

6. ITZHTN FTH, foroI UA 31fdH), ufMu ftI, qyaI



7nneLUre 2

A.

OTOTE Auavi ats
ea iulam yrade HorHo 3//2

S+ / /2021
fara- In complain of order of Honable National Green Tribunal, New Delhi (Prinicpal Bench) in

EA.No.24of 2020 0.A.No 401 of 2018in thof Praveen & Anr.Vs MoEF&CC& Orsreg

f2To 2021

3-3hogRofAi 24.07.2020 a1 BrqT ufa

2-fai 24 I 2020 BrT ufI

T 3 T

TTY

T 3uftsT.
TT9ACEre
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State Level Environment Imnpact Assessment Authority, Uttar Pradesh
Rephtetrd

Directorate ofEnvironment,U.P.
Vinet Khand-1,Gomti Naçar, Lucknaw-226 010
Phoae:91-522-2300 541, Fax:91-522-2300 543
E mail:doeuplko@yahoa.cocn

Website:wwwseiaupin

To
Shri Afit Singh Malhotra,
S/o Shrl Jai Singh Malhotra,
R/o Nehru Ward, Ward No-13,
Tehsil- Pipariya, District- Hoshangabad- 461775

Ref.No./2 /Parya/sEAC/3979/2017 Date0 January, 2018

Sub: Environmental Clearance for Sand Mining from Yamuna River at Gata No. 620 MI& 634 Mi,
Village-Sankroud, Tehsil-Khekra, District-Baghpat, U.P. (Leased Area-19.42 Ha)

Dear Sir,
Please refer to your application/letter dated 19-01-2013 addressed to the Secretary,

SEAC/Director, Directorate of Environment, U. P. The State level Expert Appraisal Committee
considered the maner in its meetings held on dated 23-01-2018.

A presentation was made by the representative of the project proponcnt along vwith their
consultant M/s ENV Das (1) Pn. Ltd. The proponent, through the documents submitted and the
presentation made, informed the committee that:

1. The enviranmental ciearanceissoughtfor Riverbed Sand Mining from Yamuna River at Gata
No. 620 Mi& 634 Mi, Village-Sankroud, Tehsil-Khekra, District-Baghpat, U.P. (Leased Area-
19.42 Ha).

2. Salient feature details of the project:
NAME OF MINERAL

NAME OF RIVER

NEAREST VILLAGE

TEHSIL
DISTRICT

STATE
LAESE AREA

MAX. &MIN MRLWITHIN LEASE AREA

LATITUDE

LONGITUDE
MLAREA

TOTAL: GEOLOGICAL RESERVE

TOTAL MINEABLE RESERVE

PROPOSED PRODUCTION

UFE OF MINE

TYPE OF 1LAND

METHOD DF MINING

Sand
Yamuna River
Sankround

Khexe
BaEhpat

Uttar Pradesh
19.42 ha
215 mRL & 211 mRL

28°52'37.52"N to28'5134.40"N
77"1247.31"E to 7722'38.65E
19.42 ha
19,42,000 cum/annum
5,82,000 cum/annum
3,10,720 um/annumn

05 years

Non- agriculturalland
Bar Scalping or Skimming methad (QTFM (Other than
fully mechanized) as per 18M & 5SAG, 2016) using:

Scraper/light carih movers
Hydraullc excavator
Loader

uckYactors for transportation

UPLeckeo



E.CforSandMiníng fromYamunaRiveratGataNo,620MI&634M.Vilage-Sankroud,Tehsl:Xhekta.District-Barhpat,U.P.JLeased Arga-1942_Ha
ULTIMATE DEPTH OFMINING

3m
PURPOSE
DRINKING &OTHERS
SUPPRESSION OF DUST

PLANTATION
TOTAL

WATER REQUIREMENT
REQUIREtAENT (KLD)

0.52

.05 **

4.S7PROPOSED PRODUCTION/YEAR

NO. OF WORKING DAYS
} PER DAY PRODUCTION FROA1 AMINE

3,10,720 cuni/annum
wwwie vwounermmn

WORKING HOURS PER DAY

$O. OF WORKERS

NO. OF TRUCKSMOVEMENT/ DAY

NEAREST METALLEDROAD FROM SITE

275
1130cum/ay
12
At least:52
125

NH 1 (Delhi-Ambalaj-8.60km"(VWest

3. The miningwould be rtestricted to unsaturated zone only above the phrestic water table and
will not intersect the ground water table at any polnt ofi tme.

This project dces not attract any of the general conditions applicable on mining projects
specified in ElA Notilication 14/09/2006.

5. The mining operation wili not be caried out in safety zone of any bridge or embankment or
in ece-fragile zone such as habita of any wild fauna.

6. There is no litigation pending in any court regarding this project.

7 The project proposal falls under category-1a) of ElA Notification, 2006 (as amended).
Based- on the recommendations of the 5tate Levet Expert Appraisal Committee imeeting held on

23/01/2028) on the above said project, the State Level Environment Impact Assessment Authority

meetings held on dated 27-01-2018) has decided to grant the Environmental Clearance to the titde
project for collection of 3,10,720 cum/anum is proposed from mining lease area 19.42 ha subject to
effective implementation of the foltowing General Conditions and specificconditions
General Conditions:

This environmental learonce is subject to allotment of mining lease in favour of project
istrict Administration/Mining Departument.proponeni by l

Forest ciearance shall be taken by the proponent as necessary under lavv.

Any change in mining area,kh3sra numbers, entailing capacity addition with change in process

and or mining technology, modernization ànd scope of working shall again require prior

Environmental Clearance as per the provisions of ElA Notification, 2005 (as amended).

Precise mining area will be jofntly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. 5uch site plan, duly

verified by competent authority along- with copy of the Environimental Clearance letter will be

displayed on a hoarding/board at tihe site A copy of site plan will also be submitted to SEIAA

within a period of 02 months.

Mining ond loading shall be done only within day hoUrs time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient alr quality/effluent as prestribed by the

Ministry of Environment & Forests are strictly complled with. Water sprinklers and other dust

control majors should be applied to take-care ol dust generated during nmining operation.

Sprinkling of water on haul roads to control dust wil be ensured by the project proponent.

All necessary statutory clearances shall be obralned before start ol mining operatlons. If this

2.

3.

4.

5.
6.
7.

8.
condition is violbted, the clearance shall be automatically decmed to have been cancellcd.

Parking of vehicles should not be made on public places.
9.
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Llor Sand Miningfrem Yamuna River at Gata No.620 634 Ai, Villare-Sankroud, Tehsil-Khçkra,
Ditrict-Bazbpat, U,.P.Iteased Area-19.42 Ha),

10 No tiee-leiling will be done in the leased area, ercept only with the permission of ForestDepartment.
No wildlife habitat wil be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlyingsoil characteristics of the river bed basin, where mining is carried out.13.

11

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,velocity and flow pattern of the river water significantly.
14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining

for its nesting. A report on the same, velted by the competent authority shall be submitted to
the RO, PCB and SElAA within 02 months.

15. Primary survcy of flora and fauna shall be carried out and data shall be submittcd to the RO,
PCB and SEIAA within six mmonths.

16. Hydro-geological study shall be carried out by a reputed organization/institute within slx
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse inpact is observed /anticipated. mining shall not be caried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reportcd to the RO, UPPCB and SEIAA and
this actlvity should be completed before the start of sand minln3.

18. Need-based assessment for the nearby villages shall be conducted to study econonmic
measures which can help in improving the quality of life of economically weaker section of
socdety. Income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project proponent
shall provide separate budget for community development activities and income generating
programmes.
Green cover development shall be caried out fllowing CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.
Separate stock piles shall be maintalned for excavated top soil, if any., and the top soil should
be utilized for green cover/tree plantation.
Dispensary facilities for first-aid shal be provided at site.
An Envitonmental Audit should be ànnually carrled out during the operatiornal phase and
submirted to the SEIAA.

19.

20.

21
22.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Olficer by furnishing
the requisite data/information/monitoring reports. In case of any violations of stipulated
conditions the District Mining Oicer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditijons including results of monitored data (both in
hard & soft copies) to the SBAA, the District Officer and the respective Reglonal Office of the
State Pollution Control Board by 1st June and 1st December every year.
A copy of the dearance letter shall be sent by the propanent to concerned Panchayat, Zila

Parisad/ Municipal Corporation and Urban Local Body.

23.

24.

25.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitire emissions and spillage of mineral/dust
Waste water, from temporary habitation campus be properly collected & treated before27.
discharging ínto water bodies the treated eflvent should conform to the standards prescribed
by MoEF/CPCB

Measures shall be taken for control of noise leveltathe limits prescribed by C.P.c.B.28



ECforSand tMininz fromYamunaRlveratGataNo.520Mi26342, Vilare-sankroud,Iehtll.khekra,Disirlct-Baphpat, U.P,{Leascd Arga-1942 H3)
29. Special Measures shall be adopted to protect the nearby settilements from the impacts ofmining activitles. Maintenance of Village roads throueh which transportation of minor mineralsis to be undertaken, shall be carricd-out by the project proponent regularly at his ovmexpenses.
30. ieasure for prevention & control of soil erosion and management of silt shall be undertaken.Protection of dumps against erosion, if any, shall be carried.out with geo textile matting orother suitable material.
31. Project Proponent shall explore the possibility of using solar energy whesever posibile.32. Under corporate social responsiblfity a sum of 5% of the total project cost or total incomewhichever is higher is to be carmarked for total lease period. Its budget is to be separately

maintained. CSR component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent withthe traditional skills of the people shall be identified. The prozramme can ínclude actrticssuch as development of fodder farm, fruit bearing orchards, free distritution of smokeless
Chula etc.
Possibility for adopting nearest three villages shall be explored and details of civic amerities
such as roads, drinking water etc proposed to be provided at the project proponent's eapenses
shall be submitted within 02 months from the date of issuance of Environment Clearance
The funds earmarked for environmental protection measures should be kept in 2prete
account and should not be dverted for other purpose. Year wlse espenditure should be
reported to the Ministry of Environment and Forests and its Rezional Office located at
Lucknow, SEIAA, U.P and UPPCB.

33.

34.

Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Rezionai Officer
of UPPCB and SEIAA within 02 months.

35.

36. Environmental clearance is subject to obtaining clearance under the widlife (Protection) Act

1972 from the compeient authority, if applicable to this project.
37 The proponent shali observe every 15 day for nesting of any turtle in the area. Based on the

observations so made, i turtle nesting is observed, necessary safezuard measures shal be
taken in consultation with the State Wildlise Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identified by
the workers during operations of the mine for taking required sfezuard measures. In this
regards the safety notified zone should be left so that the babitat/nesting area is undisturbed.

38. The project proponent shall undertake adequate safeguard measures during extraction of river

bed material and ensure that due to this activity the hydro geological regime of the
syrrounding area shall not be affected.

39 The projet proponent shall obtain necessarny prior permission of the competent Authorities
for withdrawal of requisite quantity of water (5urface water and groundwater), required for
the project.
Appropriate mitigative measures shall be taken to prevent pollution of the river in consultationL0.
vwith the State Pollution Control Board. It shall be ensured that there is no leakage of oil and
grease in the river from the vehicles used for transportation.
Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying8

the mineral shall not be overloaded.
Provision shall be made for the housing of construction labour within the site with all

necessory infrastructure and facilities such as fuel for cooking, mob]le tollets, mobile STP, sale
drinkingwoter, medical health care, crèche etc. (MoEf clrcular Dated: 22-09-2008 regarding
stipulation of condition to improve the tiving conditions of construction labour at site).
Personnel vorking in dusty areas should wesr protective respirotory devices and they should
also be provided writh adequate training and infomalon on salety and health aspects.

43.
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ECfor Sand Mininglrom Yamuna River atGataNo.620MI & G34Mi,Vrillage-Sanktoud,
Tehsil-XhokraDIstrict-Baghoal, U.P:iLeasedArea:19.42 Ha)Oçcupational healtih surveillance program of the workers should be undertaken periodically to

obscrve any tontrections due to exposure to dust and take correclíve measures, lí needed.
4. A Copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila

Parishad/ Municipai Corporation, Urban Local Body and the Local N60, if any, from whomSUBgestions/ representations, if any, were receved while processing lhe proposal. The
cearance letter shall also be put on thewebsite of the Company by the proponent.45. The environmental statement for cach finanelal ycar ending 31st tarch In form-V as ismandated ta be submitted by the project proponent to the concerned State Pollution ControlBoard as prescribed under the Environment (Protection) Rules, 1986, as amendedSubsequently, shall also be put on the website of the company along with the status ofcompliance of environmental clearance conditions and shall also be sent to the Regional dfficeof the Ministry of Environment and forests, Lucknow by e-mail.The green cover development/tree plantation is to be done in an area equivalent to 20% of the

46.
total leased area either on tiver bank or along road side (Avenue Plantatlon).Debris irom the river bed will be collected and stored at securcd place and may be utilized for

47.
strengtlien the embankment.
Safety measures to be taken for the safcty of the people working at the mine lease arca should

48.
be given, which would also include measure for treatment of bite of poisonous reptile/insectlike snake.
Periodical and Annual medical checkup of workers as per Mines Act and they should becovered under ESI as per rule.

Specifie Conditions
Heavy machine such as Hydraulic excavator etc.should not be employed for mining propose.

2.

49

1.

Project proponent should ensure survlval of tree samplings. Mortality should be replaced from
timeto tim
Site photographs should be submittedwith date and time within 15 days.
One month, monitoring report of the area for air quality, water quality, Nolse level, Flora &
Fauna should be conducted twice a week and be submitted within 45 daysfor a record.
Ptovision for cylinder to workers should bemade for cooking.
The capacity of trucks/tractor for loading purpose will be in tonnes as per Transpot
Department applicable noims and.standard fixed by the Govermment.
Provide suitablemask to theworker

Approach road kaccha is to be made motarable and tree samplings to be planted on both sides
of the road.

3.

8.

Indigenous plants should be planted according to CPCB guidelines and in consultation with
local Divisional Forest Officer.

9.

10. The project proponent shal in 2 years conduct detalled replenishment study dul
authenticated by a QCI-NABET acereditedconsultant, and the District Mines Officer which shall

form thebasis formidterm review of conditionsof Environmental Clearance.
Pravision for tiwo tolletsand hand pumps should be made al mining site.

12. Drinking rater for workers would be provided by tankers.

13 Mining should be done Bar scalping or skinming methodsextraction (typlcally0.3-0.6 m or 1-2
ft).

14. A buffer/sale zone shall be maintained irom the habitatlon as per mining guldelines.
15. Total Project Cost has been submitted as Rs. 1,36,01,65D/. A CSR plan with mininmum Rs.

6,80,082/. work to be cxccuted with installation of five hand pumps for drinking water, solar
llght in villages of streets, constnuctlon of two numbers of toilets at the primary school with
name displayed and address and detalls of beneficiary and gram pradhan alang with phone
number. photographs should be submitted to Direstorote as well as to the District magistrate
Chief Development

11

fficers, Baghpat, U.P.
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EGEorSandMiningromYamunaRiveratGataNo.620Mi&634Mi,Vllage-Ssnkroud,Tehsil-khekra,
District-Baphpat, U.P, fLeased Area-19.42 Hal

16. Detail of works under CSR which has to be executed as above is to be submitted with anatidavit to Ditectorate as well as to ihe District magistrate / Chief Development officers,Baghpat, U.P,
Health/insurance card, Mcdical daim, regular healuh check-up camps, facilitles sholl beprovides to the regular/temporary/Contraclual or any base wotkers. Copy of Receipt shall be
prosuced to the Direttorate of Environment along with the compliance report.

18. Measure for conservation of water rainwater harvesting and tleaning and maintenance of

17.

atural suríace water bodies of the nearby areas may be considered as one of the actiwity in
CSR

19. The excavated mining material should be carried and transported in such a way that no
obstruction to the iree fow of water takes place, suitable mcasure to be taken and details to
be provided to concerned Department.
Width of the haul road shall be more than 6 meter.20.

21. The Environmental clearance will beco-terminus with the mining lease period.
Project falling with in 10 KM area of wild Life Sanctuary is to obtaina clearance from National22.
Board ild Life {NBW} eveniftheeco-sensitive zone is not carmarked.
To avoid ponding effect and adverse environmental conditions for sand mining in area,23.

progressive mining should be done as per sustainable sand mining management guidelines

2016.
24. Geo coordinates shoutd be verihed by Drector, DGM/District Magistrate/Regional Mining

officer/NHAI andshould be submitted to SEIAA/SEAC, Secretariat as.earliest.
in case It has been found that the E.C. obtained by providing incorrect iniormation, submiltins

that he distance between the two adjoining mines is greater than 500mt. and area is les, than

25ha, but factualiy the distance is less than 500 mt and the mine is located in tluster of area

equal or morethan 25ha, the E.C issued will stand revoked.

26. The project proponent shall in 2 years conduct detailed replenishment study duly

authenticated byaQCNABETaccredited consultant, and.the District Mines Officer swhich shall

form the basis for midterm review of conditions of Environmental Clearance.

27. The mining work will be open-cast and manuai/semi mechanlzed (subject ta order of Han' ble

NGT/Hon'ble Courts (s}). No drilling/blasting should be involved atany stage.

25.

It shall be ensured that there shall be no mining of any type within 03 mor 10% of the width28.
vhich-ever is less, shall be left on both the banks of precise area to control and avoid erosion

of river bank. The mining is conflned to extractlon of santl/moram from the river bank only.

The project proponent shallundertake adequate saíeguard measures during extraction of river29.
bank materlal and ensure that due to this activity the hydro-geological regime of the

surrounding area shall nat be affected.

s0. The project proponent shall adhere to mining in conformity to plan submitred ior the mine

lease conditions and the Rules prescribed In this regard tlearly showing the no work zone ia

the mine lease i.e, the distance from the bank of river to be Ick un-worked (Non mining area),

distance from the bridges etc. It shall be ensured that no mining shall be carried out during the

monsoon season.

3. The project proponent shall ensure that vwherever deployment of labour attracts the Mines

Act, the provision thereofshall be strictly lollowed.

The project proponent will provide personal protective equipment {PPE) as requlred, also

provld adequate training and information on sufety and health aspects. Periodical medical

examination of the workers engaged in the project shall be carricd out and records

maintained. For the purpose, schedule of health cxamination of the workers should be drawn

and followed according

32.
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EC.for SandMiningiromYamunaRiveratGatoNo.620Mi&634 village-5ankroud,Tehsil-KNEKODistrict-Baghpal,U.P.{LeasedArea:19.42Ha).33 ne critical parameters such as PM10, PM2.5, SO2 and NOx in the amblent air within tnempact zone shall be monitored periodically. Further, quality of discharged water if any snaualso ie manitored [{TDS, DO, pH, Fecal Coliform and Total Suspended Solids (1SS}).$4 Etective safeguard measures, such as rogular vwater sprinkling shall be carried out in cinticaareas prone to air pollution and having high levels of partüculate matter such as loading anounioading point and all transfer points. Extensive water sprinkling shall be carried out on haulroads.
S5 t should be ensured that the Ambient Air Quality parameters conform to the norm5prescribed by the Central Pollution Control Board in this regard.
0 he extended mining scheme will be submitted by the proponent before expiry of present

nining plan.

3/ FDur ambient ajr quality»monitoring stations should be established in the core zonc as well as
in the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations shnculd
De dectded based on the meteorologlal data, topopraphical features and environmentaly and
ECologicaly sensitive tatgets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.

3 Common road for transportation of mineral is to be maintalned collectwely. Total cost vrill be
shared/worked out on the basis of lease area among uscrs.

39. Proponent vwill provide adequate sanitary faclility in tho form of mobile toilets to the labours
engoged for the project work.

40. Solid waste material vit., gutkha pouchs, plastic bags. glasses etc. to be generated during
project activity will be separately stomge in bins antd managed as per Solld Waste
Management rules.
Green area/belt to de developed along haulage road in consultation of Gram Sabha/Panchyat.41

42 Naturai/customary paths used by villagers should not be obstnucted at any time by the
activities proposed under the sroject.

43. Digital pracessing of the entire lease area in the district using remote sensing technique should
be done regularly once in three years for monitoring the change of river course by Directorate
ofGeology and Mining. Govt. of Uitar Pradesh. The record of such study to be maintained and
report be submltted to Reglonal office of MoEF, SElIAA, U.P, and UPPCB,

44. A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from
whom sugg estion / representation has been received while processing the proposal. The
dearance tetter shall also be put on the website of the company.

45 State Pollution Control Board shall display a copy of the clearance letter at the Rezional office,
District tndustry Centre and Collector's office/Tehsildar's Office for 30 days.

46. The project authoritics sholl advetise at leost in two loral newspapers widely circulsted, one
of whlch shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearante letter Informing that the project has been accorded enviroamental
dearance and a copy of the cleamnce letter is available with the State Pollution Control Boord
and also at web site of 1he SElAA at htp://www.seiaaup.in and a copy of the same shall be
forwarded to the Regional office of the Ministry located in Lucknow, CcPCB, State PCB.
The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or47.
stipulate any further condition in the interest of environment protection.

43. Concealing focualdata or submisston of flse/fabricated data and fallure to comply with any
of the conditions mentloned above may result in withdrawal of this elearance and attract
actlon under the provisions of Environment (Protection) Act, 1986.

49. Any appeal against this cnvironmental cdearance shall lie with the Natlonat Green Tribunat, it
preferred, within a period of 30 days as prescribed under Sectlon 11 of the National
Environment Appellatec Authorlty Act, 1997.

S0. Waste vater from potable use be collecipdand reushder sprinkling.
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EC for SandMiningromYamunaRiveratGatàNo.620MI&634M,VllaEe.Sankroud.
Tehsll:KhgAEPA

Plstcict-Baghpat,
U.P.LeasedArea-1942.Hali51. During the school openingand closing timevehicle movement willbe restrlcted.

A widtlh of not less than 50 meter or 20% width of rlver can be restricted for miningactivities

tTom river ank. A condition can be imposed that mlning will be done from river activities TcOm

river bank.

S2.

YoU shall alsoensure that the proposed site is not a part of any no-development 20ne
required/prescribed/identified

under law. In case of vialation, this permission shall automaticauly
deem 1o be cancelled, Also, in the event of any dispute on ownership or land use of the proposed
site, this dearance shall automatically deem to be tancelled.The above stipuated conditians will be enforced inter-alia, under the provisions of theWaier iPrevention & Control of Pollutlon) Act, 1974, the Air (Prevention & Control of Pollution) Act,1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-withtheir amendments and rules made there under and also any other orders passed by the HonbieCourts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating theconditions specified in the Environmental Clearance within 03 months of issuance of thls clearance.The SEtAAJMOEF reserves the right to revoke the environmental clearance, if conditions stipulatedare not implemented to the satislaction of SEIAA/MoEF. SEIAA may impose additiona) envíronmentalconditions or modlfy the existing ones, M necessary.
This is to request you to take further necessary action in matter as per provisions of Gazctte

Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular gom E reporls to
the aulhority as prescribed in the aforesaid notification.

S/PlA

(Ashish Tiwari)
Member Secretary, SELAA

Dated:As aboveRei. No. n ltarya/SEAC/3979/2017
Copy for Infomation andnecessary action to:

1. ThePrincipaí Secsetary. Environmenti, U.P. Govt.. Lucknow.
2. Advisor, IA Divlision, Minisiry of Emvironment, Forests& Climate Change, Govi. of Indía,

Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Oftice, Ministry of Environment & Forests, (Central

Region, Kendiya Bhawan, Sth Fioor, Sector-H, Aliganj, Lucknow.
4. The Member Secretany, v.e. Pollution Control Board, TC-12V, Paryavaran Bhawan,

Vibhuti Khand, Gomti Nagar, Lucknaw.
5. District Magistrate, Baghpat, U.P.

6. Director, Department of Geology & Mining, U.P. Lucknow.
7. Copy far Web Master/Guard fle.

(Ashish Twari)
Member Secretary, SELAA

hery



AmnexuNe- Y

TrTR T ZITTT,

88-2020-57(H10)2019
fmic 24 TT, 2020 .

***

T1O T FRA JAprUI fooil TRI 3ogo HE-401/2018 a a

3 VHO3HOOVs0 37 qif 3TT IC 08.03.2019 37U7

Ta T5 15.04.2019 TT THYC 9a, A-TCDYI TR YEETHTY5

TofHO ETRT frelfcar, aTTEI aau.gi 26.03.2019 2903.2019

Y

TYT BTHT, TgUNI 1O Ia zRa 31eenyUT 3TTT fI5 14.06.2018 7

18.07.2018 374TA À 18.07.2018 YT a BTOteirerI frT, TAT

3rher fAT TT

2.

4.



.
TAT 1023 (1)/86-2020, dEtIIT

2.
3. fTTTecoTRI,

ATI47|
.4.



mexuMe- 5

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

E.A. NO. or 2020

IN

ORIGINAL APPLICATION NO. 401 OF 2018

Under Section 26and Section 28 of the National Green Tribunal Act,

2010)

IN THE MATTER OF:

Praveen & Anr. .Applicants

Vs

MoEF & CC &Ors ...Respondents

INDEX

S.No. Particulars Pg No.

Synopsis and List of Dates & Events 4-11

2. Execution Application No. of 2020 filed on behalf of 12-28
Applicant alongwith Afmidavit

Annexure A/l A copy ofthe Final order dated 08.03.2019 by.
29-31

this Hon'ble Tribunal in Praveen & Anr vs MoEF & CC &Ors

(OA 401/2018)

Annexure A/2 (Colly) - A copy of Orders dated 14.06.2018,4.
32-36

18.07.2018 and 13.08.2018 by this Hon'ble Tribunal in Praveen

& Anr vs MoEF & CC &Ors (OA 401/2018)

5. Annexure A/3 A copy of the SDM's- Surprise lnspection
37-38

Report dated 27.06.2018

6. Annexure Al4 A copy of letter dated 15.04.2019 by the
39-41

Applicants to the Ld. Chief Seeretary, State of UP alongwith

Translation

Annexure A/5 - A copy of OM dated 24.07.2020 byI.

42-47
Directorate of Geology and Mining, Govermment of Utar
Pradesh alongwith 'Translation



2

.8. Annexure A/6 - A copy of Order dated 19.02.2020 in O.A No.
48-5244/2016, Mushtakeem v. MoEF & CC & Ors

9. Annexure A/7 - A copy of Order dated 24.06.2020 in OA| 53-55
575/2019, Yaduraj Singh Jat vs State of Rajasthan

10. Annexure A/8 (Colly) - A copy of the Orders dated
56-60

01.05.2019 in OA 58 of 2018 Protection of Environment and

Public Service Committee vs. Union of India & Ors and order

dated 02.05.2020 in OA No. 797/2018 Residents of Saren
Phala Dhelana vs State of Rajasthan

T1. Annexure A/9 - Relevant excerpts of the Enforcement and| 61-73
Management of Sand Mining Guidelines, 2020

12. Vakalatnama 74.

DATE:06.10.2020

PLACE: New Delhi

DRAWN & FILED BY:

Sanjay Upadhyay, Salik Shafique & Prannoy Joe Sebastian
Advocates for the Applicants

29, Presidential Estate, Nizamuddin East, New Delhi -110013
salik@eldfindia.com +91 8527929297



4

SYNOPSIS

The Applicant has filed the present Execution Application bcfore this

Hon'ble Tribunal seeking to bring to its notice the blatant violation and

non-execution of the final order dated 08.03.2019 passed by this Hon'ble

Tribunal in the matter titled Pravcen & Anr v. MoEF & CC & Ors. (0.A

401 of2018)

The Applicant had filed the abovementioned Original Application No. 401

of 2018 titled Praveen & Anr. v. MoEF & CC & Ors. raising the issue of

illegal mechanized mining in the river bed of river Yamuna in Sakrond

Village, Tehsil- Khekda, District Baghpat, Uttar Pradesh, in blatant

violation of the conditions of the mining lease, environment clearance,

Orders of the Hon'ble Supreme Court of India and this Hon'ble Tribunal.

That this Hon'ble Tribunal while taking cognizance of the illegality,

disposed of the matter vide order dated 08.03.2019 with directions to the

Chief Secretary, State of Uttar Pradesh to look into the grievance regarding

illegal mining, to ensure that no vehicles/ machines used in illegal mining

shall be released and to ensure that all cases of mining in State of Uttar

Pradesh are dealt, in accordance with Sustainable Sand Mining Guidelines,

2016.

That soon after disposal of the Original Application the respondent mining

company resumed its illegal activitics causing the diversion of water from

Yamuna into the fields and thereby destroying the only source of income

for the farmers. The Applicant raised this issue of illegality before the

Chief Secretary, Uttar Pradesh vide letter dated 15.04.2019. Subscquently,

the DM, Baghpat constituted a Committee comprising of Additional

District Collector, Officer In-charge Mines, Deputy Collector, Baghpat,



Regional Officer, Directorate of Geology and Mining. The Committee

noted that allowing the mining operation would lead to protests from the

villagers which would cause law and order problem in the area. It

suggested that in view of this the mining should not be allowed over the

leased area

That on 24.07.2020 ignoring the order of this Hon'ble Tribunal the

Directorate of Geology and Mining, Government of Uttar Pradesh issued

an Office Memorandum wherein it has allowed the mining operation to

continue despite noting the suggestions made by the Committee constituted

on 05.06.2020, on the ground that the arca has sufficient supply of sand

and stopping the mining would cause loss of exchequer.

That the OM dated 24.07.2020 has been passed without taking into

consideration the Orders dated 14.06.2018, 18.07.2018 and final Order

dated 08.03.2019of this Hon'ble Tribunal which restricted respondent

mining company from carrying out mechanized mining as the Sustainable

Mining Guidelines. It has also not imposed any environmental

compensation on the respondent mining company despite the SDM, Report

dated 27.06.2018 acknowledged that there was use of heavy machinery in

sand mining and subsequent Orders of this Hon'ble tribunal noting the

same. Further, it is stated that all vehicles confiscated for illegal mining has

been released.

That it is submitted that the State of UP instead of taking responsibility and

following the provisions of Enforcement and Monitoring of Sustainable

Sand Mining Guidelines, 2020, is rather brushing aside its responsibility by

allowing respondent mining company continue.

Hence this Execution Application.
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List of Dates and Events

2016 Ministry of Environment and Forest published 'Sustainable

Sand Mining Management Guidelines 2016

14.08.2017 The Government of State of Uttar Pradesh vide Government

Order No. 1875/86-2017 granted 5 mining leases in District

Baghpat including the respondent mining company (M/s HSM

Holdings Pvt.).

25.11.2017 Letterofintent issued by District Magistrate, Baghpat in favor

ofRespondent No. 8- M/s HSM Holdings Pvt. Ltd.

30.01.2018 The SEIAA issued Conditional environment clearance in

favor of Respondent No. 8 M/s HSM Holdings Pvt. It laid

down the condition that mining work will be open cast and

manual/ semi mechanized. It further stated that heavy machine

such as excavator, scooper etc. should not be employed for

mining purpose.

05.06.2018 Representation made by villagers and farmers to District

Mining Officer, Baghpat regarding air pollution and damage

to crops being caused by stocking of sand by Respondent No.

8, M/s HSM Holdings Pvt.

08.06.2018 Representation made by villagers and farmers to DMO,

Baghpat regarding air pollution and damage to crops being

caused by stocking of sand by Respondent No. 8

08.06.2018 Representation made by villagers and frmers to DM, Baghpat

regarding air pollution and damage to crops being caused by



stocking of sand by Respondent No. 8

13.06.2018 The Applicant had filed Original Application No. 401/2018

titled Praveen & Anr vs MoEF & Ors raising the issue of

blatant violation of the conditions of the mining lease,

environment clearance and orders of the Hon'ble Supreme

Court of India and this Hon'ble Tribunal.

14.06.2018 This Hon'ble Tribunal was pleased to issue notice to the

Respondents in O.A. No. 401 of 2018. This Hon'ble Tribunal

directed the Respondent No. 5, District Magistrate, Baghpat

and District Mining Officer, Baghpat to ensure that no

mechanized mining is done by Respondent No. 8, M/s HSM

Holdings Pvt. Ltd. It further directed that Respondent No. 7,

Senior Superintendent of Police, Baghpat to keep a regular

vigil around mining site to ensure no mining lease and EC

conditions are violated. In case of violation the Senior

Superintendent of Police, Baghpat shall be personally held

liable for any complaints received.

22.06.2018 A Surprise inspection was conducted by the Revenue and

Police Department with regard to the complaint made by the

Applicant to Sub Divisional Magistrate, Khekda.

27.06.2018 The SDM submitted a Surprise Site Inspection Report in O.A.

No. 401 of 2018. In the report it has been stated that a surprise

inspection was conducted on 22.06.2018 by the Revenue and

Police Department in village Sankraud Khadar. It was found

during the surprise inspection that illegal mining was in
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progress using 3 Dumpers and 2 JCB machines. The machines
were brought to Khekda P.S. and then the same were seized.

18.07.2018 This Hon'ble Tribunal was pleased to pass an interim order
restraining Respondent No. 8, Mining Company from use of
any machine for mining purpose or continuing any sort of
mining operation. This Hon'ble Tribunal further directed

Respondent No. 5, DM and Respondent No. 7, SSP to ensure

compliance of interim order and send a periodical report in

this regard every week.

13.08.2018 This Hon'ble Tribunal had observed that mining was

continuing despite the interim order passed by this Hon'ble

Tribunal. This Hon'ble Tribunal directed the Respondent No.

7, SSP Bhagpat to personally look into the matter and depute

an officer for the purpose to see that no violation of interim

order is committed by any partý.

08.03.2019 This Hon'ble Tribunal was pleased to dispose of O.A No. 401

of 2018 with directions to the Ld. Chief Secretary that the

grievance regarding illegal mining be thoroughly looked into,

that all parties concerned be given an opportunity of hearing

before finally deciding the matter, that no vehicles/ machines

used in illegal mining shall be released, to look into the

grievance of illegal mining as has been dealt in OA 183 of

2018 and to ensure that all cases of mining in State of Uttar

Pradesh are dealt in accordance with Sustainable Sand Mining

Management Guidelines, 2016.
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The Applicant was further granted liberty to take steps in

accordance to law before thc appropriate forum in casc any

grievance remains after considceration of the matter by the Ld.

Chief Secretary.

15.04.2019 Thc Applicants in pursuance ofthe Order datcd 08.03.2019 by

the Hon'ble Tribunal wrote a letter to the Ld. Chief Secretary,

State of UP requesting to take action against M/s HSM

Holding Pvt. Ltd for non-compliance of Orders of this

Hon'ble Tribunal by operating 7 Poclain machines to dig 20-

25 feet holes. This has caused diversion of water from

Yamuna into the fields and thereby destroying the only source

of income for the farmers.

01.05.2019 This Hon'ble Tribunal in O.A. No. 58/2018(WZ) in the matter

of Protection of Environment and Public Service Committee

vs. Union of India & Ors. directed that damages must be

calculated on account of (i) Net Present Value (NPV) of the

ecological services forgone forever; (1i) cost of damage to

environment and pristine ecologY; (iii) cost of mitigation and

restitution of the environment and Civ) deterrent

environmental compensation distinct from the carlier three

heads.

04.06.2019 That a Committee was constituted by the State of UP

comprising of Shri Merajuddin, Directorate of Environment

UP, Anil Kr. Sharma, Chief Mining Officer, Directorate of

Geology and Mining and concerned ADM, Baghpat.
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26.12.2019 Letter from Director, Directorate of Geology and Mining to

District Magistrate, Baghpat stating that the Committee

constituted on 04.06.2019 would be conducting Site

Inspection on 29.12.2019. It requested the DM, Baghpat to

provide assistance to the committec and to dircct the

Complainant and Lease holder to be present for the site

inspection

27.12.2019 Letter from Mining Officer, Baghpat to applicant requesting

to be present for site inspection on 29.12.2019 at 11.00 AM.

27.12.2019 Letter from Mining Officer to the ADM, Baghpat requesting

to present on 29.12.2019 for site inspection and to ensure the

presence of the Applicant and lease holder.

29.12.2019 Site Inspection by the Committee constituted on 15.04.2019

January, MoEF & CC published the Enforcement and Monitoring of

2020 Sustainable Sand Mining Guidelines, 2020

19.02.2020 This Hon'ble Tribunal in O.A No. 44/2016, Mushtakeemv.

MoEF & CC & Ors laid down a scale of compensation to be

recovered for release of vehicle in violation of environmental

norms.

05.06.2020 The DM, Baghpat constituted a Committee comprising of

Additional District Collector, Officer In-charge Mines,

Deputy Collector, Baghpat, Regional Officer, Directorate of

Geology and Mining. The Committee noted that allowing the

mining operation would lead to prolests from the villagers

which would cause law and order problem in the area. It
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Suggested that in view of this the mining should not be
allowed over the leased area.

24.07.2020 OM issued by Directorate of Gcology and Mining wherein it

allowed the mining operation to continue despite noting the

suggestions made by the Committee constituted on

05.06.2020, on the ground that the area has sufficient supply

of sand and stopping the mining would cause loss of

exchequer.

.10.2020 Hence, this Execution Application



BEFORE THE NATIONAL GREEN TRIBUNAL 12

PRINCIPAL BENCH AT NEW DELHI
EXECUTION APPLICATION NO. OF 2020

IN

ORIGINAL APPLICATION NO. 401 OF2018
IN THE MATTER OF:

1. Praveen

S/o Om Pal Singh

Village and Post Office Sakrond,

Tehsil - Khekda, District Baghpat,

Uttar Pradesh, Pin-201101

2. Ram Kripal

S/o Rajender Singh

Village& Post Office Sakrond,

Tehsil Khekda, District Baghpat,

Uttar Pradesh, Pin -201101 Applicants

Versus

1. Ministry of Environment, Forest and Climate Change,

Through the Secretary

Indira Paryavaran Bhavan,

Jorbagh Road, New Delhi-110003

011-24695262, 24695265, Email: secy-moef@nic.in

2. State of Uttar Pradesh

Through Chicf Secretary

1st floor, Room No. 110,

Lalbahadur Shastri Blhawan,

Uttar Pradesh Secretariat

Lucknow-226001, UP

Phone No. 0522-2289212/2289296,

Email: csup@nic.in

3. Dircctor, Geology and Mining, U.P.

Khanij Bhawn, 27/8, Ram Mohan Rai Marg,



Lucknow, U.P. 226001
13

Tel. No.: 0522-2205904, E-mail-dgmupexp@gmail.com

4. State Level Environment Impact Assessment Authority,

U.P., Director of Environment U.P.

Vincet Khand -1, Gomti Nagar,

Lucknow - 226010

Phonc: 91-522-2300 541, E-mail: mssciaaup@gmail.com
21

5. District Magistrate,

Baghpat, U.P. 201101

Tel No. 9454417562, Email dmbag@nic.in

6. District Mininng Officer

Baghpat, U.P. 201101

Tel. No.8887534807, Email bagpatmo@gmail.com

7. Senior Superintendent of Police

erBaghpat, Uttar Pradesh, 201101

heTel. No. 0121-2222395, Email: spbpt-up@nic.in

198. M/s H.S.M. Holdings Pvt. Ltd.

Through

Shri Ajit Singh Malhotra

Office: Located at Gata No. 620 Mi & 634 Mi,

Village Sankround, Tehsil Khekra, Baghpat, U.P,

Res: Nehru Ward, Ward No. 13,

Pipariya, Hoshangabad 461775

81
Tel No.9450367469, Emai: ajitsinghmalhotra.sand@gmail.com

Respondents

MOST RESPECTFULLYSHOWETH:

1. That the instant Execution Application is being filed under Sections

26 and 28 ofthe National Green Tribunal Act, 2010 seeking
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execution and compliance of the final order and judgment dated

08.03.2019 passed by this Hon'ble Tribunal in the matter titled

Pravccn & Anr. v. MoEF & CC & Ors. (OA 401 of 2018).A copy of
the said order datcd 08.03.2019has been appended herein as

Annexure A/1. (Pg.29 to 31

2. That the Applicant had filed the abovementioned matter titled

Pravcen & Anr. v. MoEF & CC & Ors. raising the issue of illegal

mcchanizcd mining in the river bed of river Yamuna in Sakrond

Village, Tehsil- Khekda, District Baghpat, Uttar Pradesh, in blatant

violation of the conditions of the mining lease, environment

clearance and orders of the Hon'ble Supreme Court of India and this

Hon'ble Tribunal.

3. That during the course of the proceedings, this Hon'ble Tribunal

vide order dated 14.06.2018, directed the Respondent No. 5, District

Magistratc, Baghpat and District Mining Officer, Baghpat to ensure

that no mechanized mining is done by Respondent No. 8, M/s HSM

Holdings Pvt. Lid. It further directed that Respondent No. 7, Senior

Superintendent of Police, Baghpat to keep a regular vigil around

mining site to ensure no mining lease and EC conditions are violated.

In case of violation the Senior Superintendent of Police, Baghpat

shall be personally held liable for any complaints received. A copy

of Orders dated 14.06.2018, 18.07.2018 and 13.08.2018are marked

and appended as Annexure A/2 (Colly) (Pg.32 to 36

4. That on 27.06.2018 the SDM submitted its report on surprise site

inspection conducted on 22.06.2018 by the Revenue and Police

Department in village Sankraud Khadar. It was found that mining

was being undertaken, with the help of 3 Dumpers and 2 JCB
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machines. The machines were brought to Khekda Police Station and
then the same were scized. A copy of the SDM's- Surprise
Inspcction Report is markcd and appcndcd as Annexure A/3.

(Pg37 to 38

5. That this Hon'ble Tribunal whilc noting the illegality, disposed of

the matter with directions to the Chief Secretary, State of UP. The
02

relevant extract of the order datcd 08.03.2019:-

"1. That the grievance raised by the applicant in respect of

illegal mining shall be thoroughly looked into by the Ld. Chief

Secretary of State of Utar Pradesh. In case need arises he

may constitute a Committeefor site inspection

2. All the parties concerned shall be given an opportunity of

hearing by the Ld. ChiefSecretary before finaly deciding the

matter.

3. The Ld. Chief Secretary is directed to ensure that no

vehicles/machines used in illegal mining shall be released.

4. The Ld. ChiefSecretary shall himself look into in respect of

grievance f the application as has been dealt by him in the

case relating to illegal mining in O.A. (183 of 2018) to pass

appropriate orders.

985. The Ld. Chief Secretary is also directed to ensure that all

cases of mining in the State of Utar Pradesh are hereafier

deal, in accordance to Sustainable Sand Mining AManagement

Guidelines, 2016, issued by Ministry of Environment, Forest

and Climate Change, Government of India. "
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That it is submitted that the Applicant was further granted liberty to

take steps in accordance to law before the appropriate forum in case

any grievance remains after consideration of the matter by the Ld.

Chief Secretary.

6. That the Applicants in pursuance of the Order dated 08.03.2019 by

the Hon'ble Tribunal wrote a letter dated 15.04.2019 to the Ld. Chief

Secretary, State of UP requesting to take action against M/s HSM

Holding Pvt. Ltd for non-compliance of Orders of this Hon'ble

Tribunal by using 7 Poclain machines to dig 20-25 feet holes. This

has caused diversion of water from Yamuna into, the fields and

thereby destroying the only source of income for the farmers. A

Copy of the letter dated 15.04.2019 had been marked and appended

as Annexure A/4. (Pg-39 to 41

7. That it is submitted that on 04.06.2019 a Committee was constituted

by the State of UP comprising of Shri Merajuddin, Directorate of

Environment UP, Anil Kr. Sharma, Chief Mine Officer, Directorate

of Geology and Mining and the concemed Deputy DM, Baghpat.

8. That the Mining Officer wrote a letter dated 27.12.2019 to the

Applicant requesting him to be present for site inspection on

29.12.2019 at 11.00 AM.

9. That on 05.06.2020 another Committee was constituted by DM,

Baghpat comprising of ADM, Officer In-charge Mines, Deputy

Collector, Baghpat, Regional Officer, Directorate of Geology and

Mining. The Committee noted that allowing the mining operation

would lead to protests from the villagers which would cause law and

order problem in the area. It suggested that in view of this, the

mining should not be allowed over the leased area.
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10.That on 24.07.2020 ignoring the order of this Hon'ble Tribunal, the

Directorate of Geology and Mining, Government of Uttar Pradesh

issucd an Officc Memorandum whercin it has allowed the mining

operation to continue despite noting the suggestions made by the

Committcc constitutcd on 05.06.2020, on the ground that the arca

has sufficient supply of sand and stopping the mining would cause

loss of exchequer. A copy of OM dated 24.07.2020 has been marked

and appcnded as Annexure A/5 (Pg. 42 to 47)

11.That the OM dated 24.07.2020 has been passed without taking into

consideration the Orders dated 14.06.2018, 18.07.2018 and final

Order dated 08.03.2019 of this Hon'ble Tribunal which restricted

respondent mining company from carrying out mechanized mining

as the Sustainable Mining Guidelines. At the outset no orders have

been passed by the Chief Secretary, UP which was directed by this

Hon'ble Tribunal vide order dated 08.03.2019. Further, despitc

categorical finding of illegal mining, impounding of vehicles and

machineries used for illegal mining, no environmental compensation

has been levied on the respondent mining company. This is also

despite the SDM's, Report dated 27.06.2018 which acknowledged

that there was use of heavy machinery in sand mining and

subsequent Orders of the this Hon'ble Tribunal noting the same.

Further, all vehicles and machineries which were earlier confiscated

for illegal 'mining have been released without following the due

process as laid down by this Hon'ble Tribunal in the case (0.A No.

44/2016, Mushtakeem v. Mo£F & CC & Ors).

12.That it is submitted that the State of UP instead of taking

responsibility and following the provisions of Enforcement and

03



18Monitoring of Sustainable Sand Mining Guidelines, 2020, is rather
brushing aside its responsibility by allowing the respondent mining
company to contiue without any strict monitoring protocol as per
the above mentioned Guidelines. In fact, in the said OM dated
24.07.2020, there is not a whisper either on compliance of the

Sustainable sand Mining Guidelines or Enforcement and Monitoring

of Sustainable Sand Mining Guidelines, 2020. This shows the

complete lackadaisical approach and deference showed by the Chief

Secretary, UP who has not only, not followed the directions of this

Hon'ble Tribunal but completely ignored the law of the land.

13.That it is submitted that the OM dated 24.07.2020 has simply

legalized the illegal mining which was undertaken by Respondent

No. 8 due to the use of heavy machinery (Mechanized Mining) in a

non mechanized mining lease.. That it is submitted that the Ld.

Secretary, Mines and Geology Department in disposing of the

compliant failed to take into consideration the violations committed

by Respondent No. 8 which have been duly noted by the Hon'ble

National Green Tribunal.

14. That it is submitted that the decision taken by the Ld. Secretary,

Mines and Geology Department has not complied with the direction

of this Hon'ble Tribunal wherein it directed the Ld. Chief Secretary

that all mining in the state of UP must be in accordance with the

Sustainable Sand Mining Guidelines, 2016. It is submitted that the

Ld. Secretary, Mines and Geology Department has not taken into

consideration the letter dated 15.04.2019 by the applicant that

highlighted the fact that 20 -25 feet deep mining operations is being

carried out. It is submitted that the Respondent No. 8 is in clear

30
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violation of these conditions and the State of UP has completely
ignored it.

15. That it is submitted that the decision taken by the Ld: Secretary,

Mines and Geology Department is also violative of this Order dated
19.02.2020 of this Hon'ble Tribunal in O.A No. 44/2016,

Mushtakeem v. MoEF& CC & Ors which laid down the scaleof
compensation to be recovered for release of vehicle in violation of

environmental norms. The relevant extract of the order has been

reproduced as follows:

Sr. Category of Vehicle Penalty
No. Amount

1. Vehicles/Equipments/Excavators With Rs. 4 Lacs

showroom value more than Rs. 25 lacs and less

than 5 years

2. Vehicles/Equipments/Excavators with Rs. 3 lacs

showroom value more than Rs. 25 lacs ànd

more than 5years but less than 10 years old.

3. |For the remaining Vehicles older than Rs. 2 lacs

10years/Equipments/ Excavators which are

otherwise legally permissible to be operated

and not covered by Serial No. I and 2.

Note -I: On repetition of the offence by the same vehicle/

equipment, Order dated 05.04.2019 will be applicable.

Note-II: The option ofrelease may be available for a period of one

month from the date of seizure and thereafter, the vehicles may be
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confiscated and auctioned.

16.A copy of the Order dated 19.02.2020 has been marked and
appended as Annexure A/6. (Pg.48 to 52

16.It is submitted that the compliance of scale of compensation was

reiterated by this Hon'ble Tribunal vide Ordcr dated 24.06.2020 in

OA 575/2019, Yaduraj Singh Jat s State of Rajasthan whercin it

reiteraled that scale of penalty amount shall be in accordance with in

order dated 19.02.2020 in the Mustakccm's casc. Further it noted

that the compensation has to be related to the loss of environmental

services. It further hecld that there has to detcrrent clement in dealing

with the vehicles used in violation of illegal mining as held bythis

Tribunal.

A copy of the Order dated 24.06.2020 has been marked and

appended as Annexure A/7. (Pg. 53 to 55 )

It is submitted that the Ld. Secretary, Mines and Geology

Department while passing the impugned OM has not taken into

consideration the penalty scale established by this Hon'ble Tribunal

and has released the seized vehicles/machines.

17. That it is submitted that the impugned OM has also ignored the

order dated 01.05.2019 by this Hon'ble Tribunal in O.A. No.

58/2018(WZ) in the matter of Protection of Environment and Public

Service Committee w. Union of lndia & Ors., wherein it was

directed that dainages must be calculated on account of (i) Net

Present Value (NPV) of the ecological services forgone forever; (ii)

cost of damage to environment and pristine ecology; (ii) cost of
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mitigation and restitution of the environment and (iv) deterrent
environmental compensation distinct from the earlier three heads.
It is submitted that this formula for assessment of environmental
damages due to illegal sand mining was reiterated by this Hon'ble
Tribunal in Order dated 02.05.2019 in OA No. 797/2018 Residents

of Saren Phala Dhelana vs State ofRajasthan.

17.A copy of the Orders dated 01.05.2019 in OA 58 of 2018 Protection

of Environment and Public Service Committee vs. Union of India d&

Orsand order dated 02.05.2019 in OA No. 797/2018 Residents of
Saren Phala Dhelana vs State of Rajasthan has been marked and

appended as Annexure A/8(Colly) (Pg.56 to 60)

18.That it is submitted that the Enforcement and Monitoring of

Sustainable Sand Mining Guidelines, 2020 also prescribes the

recommendations of the High Powered Committee constituted by the

Hon'ble Tribunal to be followed by the state while framing the

monitoring mechanism by the State Government. The relevant

excerpts of the Enforcement and Management of Sand Mining

Guidelines, 2020 has been marked and annexed as Annexure A/ 9.

(Pg. 61 to73)

19.That it is submitted that the State of UP instead of taking

responsibility and following the provisions of Enforcement and

Monitoring of Sustainable Sand Mining Guidelines, 2020, is rather

brushing aside its responsibility by allowing Respondent No. 8 to

continue without any adequate safeguards or levy of compensation

for earlier violations as a deterrence in complete disregard of.this

Hon'ble Tribunal's directions as stated above. The State is

acknowledging its incompetence in stating that illegal mining would



22take place if the lease holder is not allowed to mine in the lease area.
This, in our humble submission depicts the sorry state of affairs
prevalent in the state.

20.That it is submitted that the said OM was passed by ignoring the
blatant illegal mining activity and has instead legitimized the same.

GROUNDS

21.That the instant execution Application is being filed on the following

and other grounds that the Applicant may take at the time of
hearing:

a. Because as per Section 26 of the National Green Tribunal Act,

2010, this Hon'ble Tribunal has been granted the powers of a

civil court to execute the orders/directions of the Tribunal

Therefore, in case of violation of the final order dated

08.03.2019, this Hon'ble Tribunal has the jurisdiction to

consider the instant Execution Application.

b. Because the final order dated 08.03.2020 categorically. stated

that the Chief Secretary has to thoroughly look into the issue

raised by Applicant regarding illegal mining and pass

appropriate orders.

c. Because the OM dated 24.07.2020 was passed by blatantly

ignoring the illegal mining activity and has instead legitimized

the same.

.d.Because the Hon'ble Tribunal in its final order dated 08.03.2019 by this
Hon'ble Tribunal in Praveen & Anr vs MoEF & CC& Ors (OA 401/2018)
directed the Ld. Chief Secretary to ensure that no vehicles/ machines are
used in illegal mining shall be released.



23e. Because the decision taken by the Ld. Secretary, Mines and
Geology Department is violative of this Order dated
19.02.2020 of this Hon'ble Tribunal in O.A No. 44/2016,

Mushtakeem v. MoEF & CC & Ors which laid down the scale

of compensation to be recovered for release of vehicle in

violation of environmental norms.

f. Because the impugned OM has ignored the order dated

01.05.2019 by this Hon'ble Tribunal in 0.A. No.

58/2018(WZ) in the matter of Protection of Environment and

Public Service Committee vs. Union of India & Ors. regarding

assessment of environmental damages due to illegal sand

mining.

g. Because MoEF&CC°'s 'Sustainable Sand Mining Management

Guidelines 2016' provides mining conditions and requirement

of environment. clearance, which have been flouted in the

present case.

h. Because the Hon'ble Tribunal directed the Ld. Chief Secretary

to ensure that all cases of mining in the State of UP are dealt

with in accordance to Sustainable Sand Mining Guidelines,

2016.

i. Because the State of UP has not implemented the provisions

of Enforcement and Management of Sustainable Sand Mining

Guidelines, 2020

j. Because Precautionary Principle has to be applied to the

present case and as the Hon'ble Tribunal in the matter of S.P.

Muthuraman v. Union of India, has categorically observed

Precautionary Principle is a proactive method of dealing with



24the likely environmental damage. The purpose always should
be to avert major environmental problem before the most
serious consequences and side effects would become obvious.
To put it simply, Precautionary Principle is a tool for making

better environmental decisions. It aims to prevent at the outset

rather than manage it after the fact. In some cases, this

principle may have to be applied with greater rigor particularly

when the faults or acts of omission, commission are

attributable to the Project Proponent."

k. Because the Hon'ble Supreme Court in M.C. Mehta v. Kamal

Nath (1997) 1 SCC 388 held that Article 21 of the Indian

Constitution incorporates the Public Trust doctrine, and as

such extends to the protection of natural resources;

. Because the Hon'ble Supfeme Court in Vellore Citizens

Welfare Forum vs. Union of India &Ors. (1996) held that the

Precautionary Principle is part of the environmental law of

India. Further, stating that the onus of proof is on the actor or

the developer/industrialist to show that his action is

environmentally benign;

m. Because in Vellore Citizens Welfare Forum Vs. Union of

India, the Hon'ble Supreme Court recognized the

Precautionary Principle and explained that environmental

measures by the State Government and the statutory

authorities must anticipate, prevent and attack the causes of

environmental degradation.

n. Because this Hon'ble Tribunal vide order dated 04.04.2019 in

O.A. No 935 of 2018 Anumolu Gandhi versus State of Andhra



25Pradesh held that When the State holds a resource that is
freely available for the use of public, it provides for a high
degree of judicial scrutiny on any action of the Government. It

is, thus, the duty of. the Government to provide complete

protection to the natural resources as a trustee of the public.at

large.

LIMITATION

It is submitted that this Execution Application, seeking the execution of

final order dated 08.03.2019 is being filed within the period of limitation.

PRAYER

That, in the light of the facts and circumstances of the case, the Honble

Tribunal may be pleased:

a) To allow this Execution Application in terms of the final order dated

08.03.2019 in the matter titled Praveen & Anr. v. MoEF&CC & Ors.

(OA 401 of2018).

b) To set aside the impugned OM dated 24.07.2020 by the Respondent

No. 3 Department of Mines and Geology for allowing the mining

operations of Respondent No. 8, M/s HSM Holding Pvt. Ltd.

o)Impose huge environment compensation cost for the violations

committed as per the precedents of this Hon'ble Tribunal in a

plethora of Orders/Judgments;

d) To direct the Respondent No. 2 to comply with the Order dated

08.03.2020 by this Hon'ble Tribunal.

e) To direct Respondent No. 2 to not allow mining in river bed, by

mechanized or semi mechanized machinery/ equipment in the state

*

of UP



26f Pass any other such order/orders as this Hon'ble Tribunal may deemfit and proper in the facts and circumstances of this case.

DATE: 06.10.2020

PLACE: New Delhi

DRAWN & FILED BY:

Sanjay Upadhyay, Salik Shafique & Prannoy Joe Sebastian
Advocates for the Applicants

29, Presidential Estate, Nizamuddin East, New Delhi- 110013
salik@eldfindia.com; +918527929297

.
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PRINCIP.E BENCH AT NEW DELHI
EA. NO. OF 2020

IN

ORIGINAL. APPLICATION NO4010F 2018

INTIEMATTERQF:

Praveen &Anr.
.Applicants

Versus

MoEF& CC &Ors. .Respondents

AFEDAVII

, Praveen, Sfo Om Pal Singh, Village& Post Ofice, Sakrond. Tehsil.

Khekda District Baghpat, Uitar Pradesh presently t New Delhi do herehy

solemnly allim and declare as under:

Thatin my capacity as Applicant No. I in the abovementioned matter I am

fully coversant with the facts and cireumstances of the case, as such I am

Competeit to swear to this alTidavit.

Tht the accompnyine Interloeutory Application has been drafted by the

counsel uder my instructions and the contems of thhe sane are true and

correet to my knowledg* and no purt of it is false and nothing material has

heen concealcd theretfrom.

3. Annexures are the true copy of their respective original.

1DEPONENT
oz0 20

Verifieition:

2020 that theVerified at..... . On this ...... day of

contents ofr the above alfidavit ure true and correet tw the best of ny knowledge

und no part of'it is alse iund nothing uterial Iuas been concealed there tiom.

1DEPONENT
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PRINCIPLE BENCH AT NEW DELHI
EA.NO. OF 20200

IN

ORIGINALAPPLICATION NO.401 OF 2018

IN THEMATTEROF:

Praveen &Anr. .Applicants

Versus

MoEF& CC &Ors. ..Respondents

AFFIDAVIT

I, Ram Kripal, S/o Rajender Singh, Village & Post Office. Sakrond, Tehsil-

Khekda District Baghpat, Uttar Pradesh presently at New Delhi do hereby

solemnly aflirm and declare as under:-

I. Thatin my capacity as Applicant No. 2 in the abovementioned matter am

fully conversant with the facts and circumstances of the case, as such I am

competent to swear to this affidavit.

That the accompanying lnterlocutory Application has been drafted by the

counsel under my instructions and the contents of the same are true ard

comect to my knowledge and no part of it is false and nothing material has

been concealed therefrom.

3. Annexures are the true copy of their respective original.

610li2 DEPONENT

Verisication:

Verilied al.. ... on thiS... day of 2020 that the

contents of the above aliidavit are truc and correct to the best of my knowledge

and no part of it is false and nothing material has been concealed there from.

DEDONENT



Arnexure6
UPPC8 UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti Khand, Gomti, Nagar, Lucknow-226 010
Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. 119984/UPPCB/Meerut(LAB)/CTO/air/BAGPAT/2021 Dated: 07/04/2021

To
M/S AJIT sINGH MALHOTRA

HSM HOLDINGS

Village-Sankroud, Tehsil-Khekra,District-
Baghpat,U.P.,BAGHPAT,250101,BAGHPAT,250101

BAGPAT

Consent To Operate Application under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981 as amended.

Sub

Kindly refer to your consent application dated 28/01/2021 received on 28/01/2021l under

section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended. Your application and the

information submitted by you have been examined along with the facts found during inspection made by

officers of UPPCB on 30/03/2021 .Your consent application is hereby refused/return due to following

reasons.

Reasons

1.Unit has not installed septic tank/Soakpit for Domestic sewage water.

2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.

3. Unit has not installed water sprinkler and other dust control majors to take care of dust generation.

4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981

as amended is hereby refused.Further, you are hereby informed to comply with the mandatory provisions of

Air Act.

This order is issued with the approval of competent authority.

( Authorized Signatory)
Nishl Kumar
Chauhan

Orgitally skgned by NsN umar
Chauhan
0ste 2021.0407 173350 +0530

CEO-3

Copy To-



UTTAR PRADESH POLLUTION CONTROL
BOARD

Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226
010

Telephone: +91-$22-2720831,2720681, 2720691 (Fax): +91-522-2720764

Ref No.- 119986/0PPCB/Mecrut(LAB)/CTO/water/BAGPAT/2021

Dated: 07/04/2021

To,
M/S AJIT SINGH MALHOTRA
HSM HOLDINGS
Village- Sankroud, Tchsil- Khekra, District-

Baghpat,U.P.,BAGHPAT,250101,BAGHPAT,250101

BAGPAT

Sub Consent to Operate Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended.

Kindly refer to your consent application dated 28/01/2021 and received on 28/01/2021 under
section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended. Your application and the
information submitted have been examined along with the facts found during inspection made by officers

ofUPPCB on 30/03/2021. Your consent application is hereby refused due to following reason.

Reasons

1. Unit has not installed septic tank/Soakpit for Domestic sewage water.
2. Unit has not complying the conditions of Environmental Clearance isued by SELAA on 30.01.2018.
3. Unit has not installed water sprinkler and other dust control majors to take care of dust generation.
4. Unit has not manage dust bin for disposal of MunicipalSolid Wáste.

The Consent to Operate under section 25/26 of Water (Prevention & Control of Pollution) Act,

1914 as amended is hereby refused.Further, you are hereby informed to comply with the mandatory
provisions of Water Act.

Thls order is issued with the approval of competent authority.

(Authorized Signatory)
Nishl Kumar Chauhan etly ignedbyNishiKumar Chauhan

CEO-3

Copy To
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fR: 12J»i| 22.
HSM HOLDINGS
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I 30/86-2021-57(1o2020 i 13.01.2021
ETNI H TU ya reT 760/ToMo 21.12.

TEN gtI ar7 18.07.2018 aics 30.11.2020 (02 T 04 HTE 12 f) a7 HHTI Od zuí G0%0

T7Rut (uTRETR) anIrali 1963 ya 41 Ta q15 faT TATI 3TY TRI ATE ÈHAR 2020
RITEI a5 1,22,56,662/- 71 H TTT 2021 zuoci 3j 1,22,56,662/- 3TT HT 5I 31

HT 13.01.2021 fu $

faftt-
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Amezure-y

Phone & Fax:-0121-2577676
UPPCB

TE-E\xi-3/2, Toagy ¥-2HgHArT

THOto fi (31 3ftuTN).

4. fMT fi: 25.02.2021

5. BET I YTTT T

Minor Mineralsend/moram-310720m used as Building constriction6.

Material

7. 310720 mn

8. 3TT ufoUT BT quT/TT TTT River Mining

(R-1.0

a)stafra-NIL

15. ffuT BI fAaruy



HEI0uf0ftun/HEIosTO3T0
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3/202..

fe

uutqRUT 3ifehrÝ (-3)
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mnexIC- 9
-7o/A/T-A 7s-Aer /2017 .

(Letter of Intent)

KSM
HDIDIN6.

**"**

0- 1875/86-2017-57(10)/2017
Éreh:e0 3402o17 fti m

T

620 634o 194200 3,10,720

26 sfdrm gfagft aar 25 sfðd w AT
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7thnexuNe--1o

WU-ILAN /IVA/2020
UT, fIT, ferRoy, 2020

PrR io-167{3TR)/yIYT/2020

--fArmi

1. fcim), TTTI
2. 39kfdrARDrRI (RT YTTRT), ameT= -AferarétrM

fayTa Tt TOMo gyufhu (ufETR) Pru4acî 1963 Aun-78

His 31.102020 fahE TgI tI

F TTATi 7 Fem $ f zm¥TRT feis 14.08 2017 i

aTG A 7 5id-USI,M-HT TeR, TCi TI0-620110.

frTea fais 15.05.2018 05 qui zii 3saN ta r 15 05 2018 À 14 05

T03ožovsoiorto a s utva siafka TI fi 14062018

01.07 2018 TM T TE| a9urq 10 VOhoelo gr qižii AR71

fA 08.03.2019 3togo FM-401/2018 7 3/ -
fRris 26.03 2019 7



2019 TT Hg qzm T 3N 18 ufdrTT ar T2 F0-10.38.27.008/-
15 ukPIT

29.07.2020 dfda fI TUT| fTsai grI R 05082020

f 18.07 2018 UTA Ts ym gttara i*i T
yOuloeto ai TN NguEA À ANTral aRI Rg 2603 2019

2



3H:RiGTdNi, iya qIRa 3TeT faros 31.102020 I

**

GIGIE
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Annerude-l
a**7As,

INDIA NON JUDICIAL

Government of Uttar Pradesh

e-Stamp

Certificato No. IN-UPO44498539886200a

24-Apr-2018 05:09 PM

NONACC (BKVupbobbko2/ BAGHPAT/ UP-BGH
SUBIN-UPUPBOBBKO2053453292746380

HSM HOLDINGS

Certificate Issued Date
Account Reterence
Unique Doc. Refarence
Purchasedby
Description of Document
Property Description

Article 35 Lease
VILLAGE SAKROND TEH KHEKRA DISTT BAGHPA" .
61,84,14,395
(Sixty One Crore Elghity Four Lakh Fourteen Thousand Three

Hundred And Ninety Ftve only)
GOVERNOR UTTAR PRADESH GOVERNMENT

HSM HOLDINGS

HSMHOLDINGS
2,47,36,6000
Two Crore Forty SevenLakh Thirty Six Thousand Six Hündredonly)

Consideration Price (Rs.)

First Partyy

Second Party.
Stamp Duty Paid By
Stamp Duty Amount(Rs.) .

Please write or type below this line.--

E SAMP
VERIFY

E-STAMF
LOCKE

HSMOLDDNGS

(a
PAPTNFR

WN 0001978356
t

štatutory Alert:
1. The suthatioty ol his Stamp Certficale should bo vonfiod at www.hcbastanp com. Any discrepancy in the detals on this Cerbficate and as

avaiable on tho websate rorders d nvalid.
2 The onus ol checking the lagtmacy is on the userso he certfan



2

-FET Hcfbae io - IN-UP

4-yHOVHO-6

JTR T 3Yaffu (ufRETR) AuyTe 1963 A-29

TTY ETRT HTETRUT aT

AT75 1770/TA/-AAT HE tTr/2017 fRHs
25-11-2017

feufkan, foT BTTTE (7 ), FRT 3HTecpa/RTH5/

.

.

TTY TT BTUA (ufRETR) AHracil 1963 (H 37 "TT

iO 620f40 a 634 0 YA VAI 19.4200 Eo tTa ai i frr ziHMR

HSM HOLDINGS

T7 37ETDTI ATA (afAsmallolz
RAIRTNER



3

9er for T0 25323680/- qF eFRTI 3 50647360/- Hyd YTOM

PHT A T (beds) TR A (veins seams) TT 3TTN

HTT-1

forT

wit
HSM HOLDINGS

smocdolse
ARTER,



620170 634 fH0 TT fat 194200 Eo &a7 t, str frT fAU

1-TF IOHO 620. aH1 TT TT

2-yT - IOVIO 634 51 TY TT

3- J7R TOHO 620, 634 1 T HTT

4- T aOO 620, 634 D H 4TT

Name of Pillars Latitude Longitude

N-28 51 27.91 E-77 12 42.98A

N-28 50 59.90 E-77 12 54.85

N-28 50 57.15"

N-28 S103.57"
E-77 12 S1.00

E- 77 12 44.50D

N- 28 51 24.90 E-77 12 34.68

4T-2

HSM HODNGS

PARTNER
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-27)

HO yd ) 01

(mvd )
01 e7|01

5y )
01 ite

101294720 |25323680 25323680 25323680 25323680

2 111424192 27856048 27856048 27856048 27856048

122566612 30641653 30641653 30641653 30641653

134823272 337058188 33705818 3370581833705818

148305600 37076400 37076400 3707640037076400

HTT-3

HShi HINGS

PARTMER

*
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HSd HOLDINGS

AI77NR



T|S,mlleks aryr
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(17) TOTO ruftu uRaTT f -1963 f34 (6)3Tta

(18) TOHO Tgsftu uRETN ATTM-1963ArH-673ea f

ETRT fT GTŽT|

(21) Iy AOR 3727TT NTR ETRI af Ai/3AfHi

HSv HQLDINGS

PARTNE
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(22) TA fHTT T7 HT: 4478/14-1 Hva fHies 01.03.2013 zf
BTI

(a)

LALING
TPmaoh 7aTI

ART

FITFT 37ETSTI



onexure-(2
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b

g





TwfraR (f¢0/TO) aTTuT Fo 1970/Too fs 05.02.2018

gyrc fais o7.02.2018 08.022018 -fdaT HS T a Ao aovHOVFO

IT ar TEKA- TSI, ST TT TET FO- 620f0 634fAo ToaI 19.4200 *o a

aET ufRefa foT TaT $| HTafedaet7 ABCDE vaaT 19.4200 o fa7 AIT

gRieT iO GPS Coordinatesfa yorv À
N-28 51 27.91"
E-77d 12' 42.98"

59.90"

A

N-28 50
E-77 12'

B
54.85

N - 28 50 57.15C

E-77 12 51.00"

N--28 51 03.57"

E-77 12
D-

44.50
24.90"

E-77 12' 34:68"
E N-28 51 ..

RrHTR) STgRrTT)
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R7T147) T7 HO 14/ HOTO /UaSI/2018 fT5 29.01.2018 gHR
2 WRT EIH JT 3 1,23,68,300/- 0 ya 2 ufATA TTYM-37

1,23,68,300/- 50 M HT ETT J5 i 2,47,36,600/- 794

HSM HOLDNOS

tsmaiIpG

h

1 22 h1CErNT

2
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E-17-12 4298

77-12- Sy:2S
N 22-So S7 1S

-77- /2-S1.ee
D- N- 22-S-3 S7

E 72- 12-44 So"
2-2 si - 24 9

E 9-/2' 3462

3, on2

A

A Sg(kpdsdve euze boleta
the Ser Superinvendeni of Police Eatapat vasa
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